24.09.2008

DA No. 260/2008

M. P.N. Jatti, Counsel for applicant.
Heard learned counsel for the applicant.

Learned counsel for the applicant submits that in this case,
Appellate Authority has decided his appeal and submits that he
wants to withdraw this OA with liberty reserved to him to file
substantive OA for the same cause of action.

In view of what has been stated above, the present OA is
disposed of as withdrawn with liberty reserved {o the apphicant to file-
substantive OA for the same cause of action.

-
_ (
(B-L-@&l&’ﬂm (M.L. CHAUHAN)
MEMBER (A) MEMBER (J)

AHQ



